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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%       Date of Decision: 10th August, 2026 

# CNR No. DLHC010021452025 

+  W.P.(C) 879/2025 & CM APPL. 47630/2026 

MESSERS HEALTH AND FAMILY WELFARE DEPARTMENT 

AND ANR.               .....Petitioners 

Through: Mrs. Avnish Ahlawat, SC for 

GNCTD with Mr. Nitesh Kumar 

Singh, Ms. Aliza Alam and Mr. 

Mohnish Sehrawat, Advs. 

      Mob: 9313964463 

      Email: avnish@ahlawatassociates.in 

 

    versus 

 

 JITENDER KUMAR AND 11 ORS.        .....Respondents 

Through: Dr. Monika Arora, Mr. Sibhrodeep 

Saha, Ms. Anamika Thakur, Mr. 

Abhinav Verma, Mr. Aradhya and 

Mr. Bhaskar, Advs. 

      Mob: 8979496930 

      Email: officeadvmonika@gmail.com 

 

 

 CORAM: 

 HON'BLE MS. JUSTICE MINI PUSHKARNA 

 MINI PUSHKARNA, J. (Oral): 
 

CM APPL. 47630/2026 

1. The present application has been filed on behalf of respondent no. 9, 

i.e., Mr. Gopal Krishna Kumar, seeking urgent directions to the petitioners 

with respect to providing him health facilities in terms of the order and 

circular dated 19th November, 2012 and 19th March, 2021, respectively, 

issued by petitioner no. 1, i.e., Department of Health and Family Welfare, 

mailto:avnish@ahlawatassociates.in
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Government of NCT of Delhi (“GNCTD”). 

2. The order dated 19th November, 2012 issued by the Department of 

Health and Family Welfare, reads as under: 
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3. The circular dated 19th March, 2021, issued by the Department of 

Health and Family Welfare, GNCTD, reads as under: 
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4. The aforesaid circulars clearly stipulate issuance of Health Card 

facilities to the respondents. 

5. This Court notes that vide order dated 27th February, 2026, passed in 

the present proceedings, directions had already been issued by this Court to 

the petitioner to adhere to the aforesaid order dated 19th November, 2012 

and circular dated 19th March, 2021 issued by petitioner no. 1, for the 

purposes of payment/emoluments to the respondents-workmen. The order 

dated 27th February, 2026, passed in the present proceedings, reads as under: 

 

 

6. This Court also takes note of the submission made by learned counsel 

appearing for respondent no. 9 that respondent no. 9, i.e., Mr. Gopal Krishna 

Kumar, had also filed a contempt petition, being CONT.CAS(C)740/2026, 

against the petitioners, thereby, seeking compliance of the aforesaid order 

dated 27th February, 2026.  
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7. She has handed over to this Court, a copy of an order dated 28th April, 

2026, passed by this Court in the said contempt proceedings, which reads as 

under: 
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8. Perusal of the aforesaid orders passed by this Court clearly bring to 

the fore that there are categorical directions by this Court that 

facilities/emoluments, as mentioned in the order and circular dated 19th 
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November, 2012, and 19th March, 2021 respectively, are required to be 

given to the respondents herein, including, respondent no. 9, i.e., Mr. Gopal 

Krishna Kumar. 

9. It has also come to the fore that there are categorical directions by this 

Court in the order dated 28th April, 2026, passed in CONT.CAS(C) 740/2026 

that respondent no. 9, i.e., Mr. Gopal Krishna Kumar, shall be afforded the 

medical facilities, as prescribed under the circular dated 19th March, 2021, 

including, the grant of Health Card facility. 

10. The present application has been filed on behalf of respondent no. 9, 

on the ground that the respondent no. 9 needs urgent surgery on account of 

95% blockage of the artery, and is, therefore, required to undergo an 

immediate heart surgery. 

11. This Court notes the submission made by learned counsel appearing 

for GNCTD that the larger issue of regularization of the respondents, 

including, Mr. Gopal Krishna Kumar, is pending before the Presiding 

Officer, Industrial Tribunal-2, Rouse Avenue Court Complex, New Delhi, in 

ID 05/2023. 

12. Be that as it may, since there are already directions passed by this 

Court with regard to extending the medical facilities to the respondents, 

including, Mr. Gopal Krishna Kumar, in terms of the order dated 19th 

November, 2012 and circular dated 19th March, 2021, issued by the 

petitioner-GNCTD, it is directed that in view of the medical urgency 

expressed by respondent no. 9, the petitioner-GNCTD shall extend all 

medical facilities to the applicant-Mr. Gopal Krishna Kumar, in terms of the 

aforesaid order and circular. 

13. Since the final decision in the matter is yet to be taken, the present 

order has been passed in the peculiar facts and circumstances of the present 
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case, considering the various precedents. 

14. At this stage, learned counsel appearing for the GNCTD submits that 

the applicant has already been referred to Govind Ballabh Pant Institute of 

Postgraduate Medical Education and Research (“GB Pant Hospital”), which 

has good facilities for heart surgery. 

15. Accordingly, the applicant is directed to approach the G.B. Pant 

Hospital in this regard, wherein, he shall be granted all the requisite medical 

facilities, in terms of the aforesaid order and circular, issued by the 

petitioner-GNCTD. 

16. With the aforesaid directions, the present application is allowed, and 

is accordingly disposed of. 

 

 

MINI PUSHKARNA, J 

AUGUST 10, 2026/SK 

 

 

 

      

https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=W.P.(C)&cno=879&cyear=2025&orderdt=10-08-2026&Key=dhc@223#$

		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA


		hariompsdhc@gmail.com
	2026-08-19T10:06:56+0530
	HARIOM SHARMA




